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ORDER

PER YOGESH KUMAR U.S.,JUDICIALMEMBER:-

This appeal is preferred by the Assessee challenging the order of the

NFAC, Delhi dated 11.04.2024 pertaining to A.Y 2015-16.

2. The Assessee raised several grounds of Appeal, however, the Ld.
Assessee's Representative while arguing the Appeal submitted that the
appeal has been dismissed by the Ld. CIT(A) without considering the
submissions and the documents produced by the Assessee. The Ld.
Assessee's Representative has also filed the paper book containing 347

pages to substantiate her claim and sought for setting aside the order of the



Ld. CIT(A) and to remand the matter to the file of the Ld. CIT(A)/ NFAC for

fresh adjudication.

3. The Ld. Department's Representative relying on the orders of the

Lower Authorities sought for dismissal of the Appeal filed by the Assessee.

4. We have heard both the parties and perused the material available on
record. The Ld. CIT(A) while dismissing the Appeal has not decided the
Appeal on its merit. It is found from the Paper Book submitted by the Ld.
Assessee's Representative that the Assessee has produced several
documents and also filed written submissions in support of the Grounds of
Appeal, however, the Ld. CIT(A) has not considered the Grounds of Appeal of
the Assessee on its merit. The Ld. CIT(A) ought to have decided the Appeal
on its merit after considering the submissions/documents produced by the
Assessee and should have passed speaking order. Considering the above
facts and circumstances, we set aside the impugned order of the Ld. CIT(A)
and remand the matter to the file of the Ld. CIT(A) for deciding the Appeal of
the Assessee afresh by passing a speaking order in accordance with law

after providing the opportunity of being heard to the Assessee.

S. In the result, the appeal of the assesseein ITA No. 2857 /DEL/2024 is

partly allowed for statistical purposes.

The order is pronounced in the open court on 18.12.2024.
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Dated: 18 DECEMBER, 2024.
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